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Can the hon. Minister ever expect that if
there is any relation between these two,
the State Government would be in a position

{11 MAY 1966 }

urgent public 1038

importonce

i gad W w19 Afes e
qT ag MEA A€ &1 HAT FH

to find out? If the Central Government| F31 &T faar qr, qg Arfew It fa g7

does not take it up, it is failing in its
duty, because it is an international matter.

SHRI B. BHAGAVATI : This is a sim»
ple matter, whether the news was broad
cast by Pakistan first. That can be found
out by the State Government or by the
Central intelligence.

MR. CHAIRMAN : Have you any evi-
dence that this was the case?

SHRI B. BHAGAVATI: No, Sir, we
have no evidence and we do not know
anything about it, except that there was a
rumour about it.

(Hon. Members stood up)

MR. CHATRMAN: [ think this iy
enough. We shall proceed to another cal.
ling attention notice given by Shri B. K.
P. Sinha.

I1. HYDROGEN Boms ExPLOSION BY CHINg

SHRI B. K. P. SINHA (Bihar) : Sir, 1
beg to call the attention of the hon. Minia-
ter of External Affairs to the recent hydro-
gen bomb explosion by China and Gov-
ernment’s policy in relation to the situation
created thereby,

THE M'NISTER OF EXTERNAL
AFFAIRS (SARDAR SWARAN SINGH):
Mr. Chairman, on May 9 China conduci-
ed . . .

SHRI R. S. KHANDEKAR (Madbya
Pradesh) : Sir, on a point of order. This
calling attention notice relates to the ex-
plosion of a hydrogen bomb and the De-
partment of Atomic Energy is under the
Prime Minister. How is the Minister of
External Affairs concerned with this cal-
ling attention notice ? Sa, I would request
that the Primc Ministcr should reply.

MR. CHAIRMAN : Anyone can do it.
If he has been asked to do it, he can do
it. Yes, you may proceed.

SHRI V. M. CHORDIA (Madhya Pra-
desh) : Sir, we demand an answer from
the Prime Minister.
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SHRI R. S. KHANDEKAR :
policy matter.

MR. CHAIRMAN : But policy matters
can be discussed by the External Affairs
Minister also. :

Itis 4

SARDAR SWARAN SINGH: Sir, on
May 9 China conducted its third nuclear
test somewhere in Western China, As the
House knows, the earlier two Chinese nor
fear explosions took place on October 16
1964, and May 14, 1965. This third nuc
clear test by China is in arrogant defiance
of the clearly and passionately exprossed
desire of people all over the world to dr
continue nuclear tests and to arrest the
process of nuclcar proliferation. Govern
ment do not, as yct, have any details ¢
precise information abour the explosion
According to reports attributed to New
China News Agency, this nuclear explo
sion “contained thermo-nuclear material*
However, the exact nature and intens.
of the explosion fall-out, etc. etc. are und
investigation and it will take about a cov
ple of weeks before our scientists can
throw light on such details.

As the House is aware, this is tt
puclear explosion  conducted by wwe
Chinese Government. The first ono was
conducted on 16th October, 1964 and the
second on 14th May, 1968.

Government cannot too strongly cou-
demn and deplore the action taken by the
Chinese Government, in persisting wntl
these tests which constitute a threat
world peace, a grave hazard to the healt
and safety of people living in areas of th
world likely to be affected by the radi
active fall-out resulting from this «xph
sion, and generally contrary to the interes
of humanity at large.

Turning to our own policy, we had ma
a careful assessment of the sitt o
consultation with our Service ( ¢ g
Atomic Energy experts even whct < f
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nuclear device was exploded by China.

The fact that there would be other such
explosions was known at that time, There-
fore, the more fact that China bhas carried
out its third nuclear explosion does not
vitiate the earlier conclusion, though at the
same time, the policy is kept under con-
stant review. lm any such review, account
has to be taken not only of Chinese tests
but also other relevant factors specially the
progress made in the discussions relating to
nuclear disarmament in which many coun-
tries are participating. The Partial Test
Ban Treaty to which India is a signatory
was an important land-mark in the progress
towards nuclear disarmament, Since then,
admittedly progress has been slow. Gov-
emment still feel that the interests of world
peace and our own security are Dbetter
achieved by giving all support to the efforts
for world nuclear disarmament than by
banilding our own nuclear weapons,

In the meantime, in the matter of peace-
ful developmeny of atomic energy, we are
pushing ahead and giving it top priority,
and as the House is aware, the world re-
cognises that we are one of the countries
which is capable of becoming an Atomic
Power in a rcasonably short time.

Finally I would assure the House that
the defence of our territorial integrity will
be the paramount consideration guiding our
policy in this field.

SHRI B. K. P. SINHA : Sir, the hon.
Minister has rightly said that China has
behaved arrogantly. We condemn their
actiop in very strong language, but hard
words do mot break bones. They do not
protect bones either. The question is, how
do we propose to protect this country from
the challenge of China, the atomic challenge
of China? We have put faith in the
Disarmament Conference and the Test Ban
Treaty. China is not a member of the
Disarmament Conference, nor is it a signa-
tory to the Test Ban Treaty. We have ex-
perience of previous disarmament confer-
ences. They do not come to any fruitful
docisions. The Disarmament Conferences
go on lengthening like the ‘Chir (dk) of
Draupadi interminably and even if they
tome to some decision, at any time of
tress——that is the lesson of world history,
specially the history of the world between
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two wars—even the limited, parrow deci-
sions these conferences take break down.
In the circumstances, what benefit could we
expect from the Disarmament Conference ?
In the circumstances, without puting too
much faith in the Disarmament Conference,
should we not try to develop our own inde-
pendent atomic weaponry 7 Morcover, I
do not see any conflict in putting faith in
the Disarmament Conference and at the
same time developing our own atomic wea-
ponry. The USA, the the USSR and the
United Kingdom—France is not a member
of the Disarmament Conference—ihese
three countries are making every effort to
come to some decision in the Disarmament
Conference, but, at the same time, they are
developing their nuclear rocke; and missile
armoury. 'Therefore, there is no conflict
between these two things. In the circum-
stances, would it not be proper for the Gov-
ernment of India to revise their policy even
now and not behave like an ostrich ?

SARDAR SWARAN SINGH : The hon.
Member has made several points suggesting
that our policy should be revised. I have
tried to put across the Government view
point that whereas we view these develop-
ments, that is China's possession of nuclear
weapons, as a serious threat to world peace,
and we being npeighbours the threat to us
is even greater, at the same time it is a
question of judgment as to how we protect
ourselves. At the present moment having
taken everything into consideration we have
come to this conclusion that we should con-
tinue to develop our atomic energy and we
should try 1o develop the know-how com-
pletely, and this is the best way under the
present circumstances to develop the know-
how but to continue to stick to our policy
that this development should be for peace-
ful purposes.

SHRI B. K. P. SINHA : May I know if
the underlying assnmption, though unex-
pressed, of the policy of the Government
of India is that at any time of crisis help
will drop like Manna from Heaven? Sir,
at this stage of critical world history either
a nation fends for itself or it goes down.
Now so far as China is concerned tha
U.S.S.R. has by their silence made it clear
that they are not preparcd to provide us
any nuclear shield against China. Then the
Western powers remain. Among the Wes-
tern powers France is more friendly to
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China than to India. In the United King-|the world coming into possession of nuclear
dom there is a strong feeling in favour of ' weapons is not in the best interests of the
China and there is & very vocal, influential | world nor of mankind.

and growing lobby led by Lord Bertrand | )
Russell which desires greater friendship with| SHRI AKBAR ALl KHAN (Andhra

China. In the U.S.A, also there have been | Pradesh) : While fully appreciating the rea-
new trends aiming at the establishment of | sons for the policy of the Government, I
a pew relationship with China. Moreover, | feel that the slight shift in the policy that this
it has been admitted by important Ameri-'Ppolicy will be under constant review is a
cans both in the NATO conference and in ‘ matter of some satisfaction to us. But what
the evidence before the Congressional Com-| [ am interested to know is, so far as our
mittees that China has developed the atomici preparedness is concerned at what stage it
bomb, that China is on the point if deve- |is, because generally outside the country
loping medium tange ballistic missiles and ' the people feel that we stick to this moral
thereafter very soon, within ten years, it/ principle because we are not qualified to
shall be in possession of long range ballistic | produce it. I would like the Government
missiles with which China cap endanger the { @nd the hon. Minister to satisly us that so
whole of Europe and a very substantial and far as the preparedness and the know-
critical part of the U.S.A. When China|how of these atomic weapons and other
develops that capacity, do you think that things are concerned we are in a position
the U.S.A. would endanger its own indus-' to do so if we decide to embark on that
tries, its own defence establishments, its | project.

own territory and people, just to come to

the aid of a country which is far far away| MR. CHAIRMAN : He has said so.

from the US.A.?

1 SARDAR SWARAN SINGH: 1T have

SARDAR SWARAN SINGH :' 1 think{ already said that it is recognised that we
the underlying presumpfion upon which the | are one of the countr_ies which.are, capable
whole question is based is not correct. We ‘ of becoming an atomic power in a reason-

have never proceeded on that basis although  ably short time. I have already said that.

we cont_inuc to take the view. v-vhich isl SHRI MULKA GOVINDA REDDY
quite r'anonal, that any use of atomlc.power‘ (Mysore) : The explosion of a hydrogen
b'y China or by any other country is no"]bomb by China has been condemned all
lxl_:cly to go unnouc‘cd and .oLhcr factors over the world. In utter defiance of
will come into operation. It is not a ques- that

tion of any country agreeing to come toﬁ

our help or the like, but we should view
it in that bigger perspective. The other
question which has been mentioned is very
important, namely. the question of attempts; SHRI MULKA GOVINDA REDDY :
at preventing proliferation. In the course|ln utter defiance of that China is going on
of the United Nations’ discussions about|exploding atomic weapons, and with this
which the hon. Member is also personally | atomic power China is bullying the smaller
familiar, at any rate part of it, it is the nations in Asia and Africa, and the dan-
stand of the non-nuclear powers that thei ger to India is very great. In view of this
nuclear powers, if they want and if they}l want to know whether the Government
are genuinely interested in ensuring non-{of India have had discussions with the
proliferation, will also have to undergo|supernuclear powers, that is the U.S.S.R.
some sacrifice, and one of the things that{and the U.S.A. that they would provide
is expected from them is to reassure the nuclear shield against this danger by China
non-nuclear powers against the nuclear, and whether the Government of India in
blackmail of any other country, and that is | order to regain its own prestige and in order
one of the suggestions that has been put|to have a soothing effect and in order to
forward by the non-puclear powers. We have friendly relations with the other
should await, I think, the outcome of those | nations in Asia and Africa would re-
cfforts because any proliferation on a large | vise its attitude and go ahead with the
scale and & large number of countries of  manufacturing of nuclear weapons.
L52RS/66—4

SHRI ATAL BIHARI VAJPAYEE (Uttar
Pradesh) : Not by Pakistan.
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SARDAR SWARAN SINGH: Sir, on
the last part I have nothing to add to what
I have already said. On the first pari, on
the question of nuclear shield, I did
atternpt to reply to that while replying to
an earlier question that we have to view
this in the context of the non-proliferation
efforts that are being made in the United
Nations and also in the Committee which
is discussing these matters at Geneva; and
to bring about an atmosphere for non-
proliferation it is necessary that the non-
nuclear powers should be assured by the
main nuclear powers that if they forgo pro-
grammes of going ahead with the acquisi-
tion of nuclear weapons, then they will not
suffer, Unless that assurance is forthcom-
ing and there is evidence of sacrifice on the
part of the main nuclear powers for steps
towards disarmament, obviously non-proli-
feration is not possible and then the way
will be open for a large number of coun-
tries to go ahead with the development of
their nuclear programme even for noan-
peaceful purposes which will very greatly
enhance the risk of outbreak of hostilities
in which nuclear devices might be wused.
I have made the position clear.

SHRI DAHYABHAI V. PATEL
(Gujarat) : In view of China’s attitude and
flagrant breach of the United Nations re-
solution, will Government reconsider the
attitude it has adopted towards Red China
and stop pleading for admission of Red
China into the United Nations as Red
China's attitude now constitutes a greater
threat not only to the whole of South-
East Asia but to India itself ?

SHRI AKBAR ALI KHAN:
come under control.

It will

SARDAR SWARAN SINGH: Y think,
Sir, that that is not the reason for their
not being in the United Nations as has
been just hinted at by another hon. Mem-
ber. They should be answerable at the bar
of world opinion for all these things that
they do.

SHRT BANKA BEHARY DAS (Orissa):
The Minister advocated a dangerous doc-
trine when he said that when China goes
thead with its nuclear expansion, other
factors will come into play. We are wed-
ded to a policy of non-alignment; we it

[RAJYA SABHA |
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tight and do not go ahead with our auc-
lear expansion. Then there is the danger
that we will have to align either with the
U.S.A. or the U.S.S.R. when our question
of security comes. Moreover, the Govern-
ment of India knows that four or five days
back, China has delivered a Note in reply
to our Protest Note saying that they still
claim the 20 km. beyond the line of actual
control, which they have vacated, and that
they will come there and will have defence
establishments. So, in view of this fact, is
it not the policy of the Government now
to rethink the entire matter and dev:lop
nuclear power so that we can give a chal-
lenge not only to other countries bus also
meet any challenge to us ?

MR. CHAIRMAN : I think the Minister
has sufficiently explained the position.

SHRT BANKA BEHARY DAS: What s
the position? We are wedded to non-
alignment. May I know, if that eventua-
lity comes whether we are going to align
either with the U.S.A. or the USSR. to
protect ourselves ?

MR. CHAIRMAN : I do npot think the
Minister need reply.

SARDAR SWARAN SINGH: Non-
alignment does not come in the way of tak-
ing all possible steps to safcguard our in-
tegrity and to protect our country.

SHRI D. THENGARI! (Uttar Pradesh) :
In view of the fact that the possession of
nuclear weapons by China is found to dis-
turb the balance of power in the Afro-
Asian part of the globe, that it is 2 serious
threat to our national existence and also
to the maintenance of world peace and fur-
ther that India is reputed to be a peace-
loving country, does the Government not
feel convinced that the possession of nuc-
lear weapons by India would serve as a
deterrent to China and as the only gua-
rantee to world peace ?

SARDAR SWARAN SINGH : The same
question has been put in a different form.

{1 ferer wenT we ST ot by
Fa7 S a8 FEAngT fa gqrdn sy
ATETT E & qras(E AT A% W e
gAY Foq ag) 1 1, 7 nfawaqr
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SARDAR SWARAN SINGH : Sir, 1
would not accept what the hon, Member
has said that at the time of the Indo-Paki-
stan conflict we were found napping. I
think our Armed Forces gave an admirable
account of their capacity at the time of the

Indo-Pakistan conflict and the whole coun-
try is proud of it.

(Interruptions)

AN HON. MEMBER: What
China ?

about

SARDAR SWARAN SINGH : In his
question he mentioned both China end
Pakistan. That was his question. He should
be careful in framing his question.

Now, it is true that at the time when the
Chinese conflict took place we did not ex-
pect that there would be this betrayal on
the part of China. But after that we have
strengthened our defences and the Defence
Minister has always kept the House and
the country informed of our defence pre-
paredness to meet any situation or any
threat to our integrity.

SHRI LOKANATH MISRA (Orissa) :
The hon. Minister of External Affairs and
the Government do not seem to be as
much concerned as Indians are. Indians
feel concerned about the fact that China is
exploding nuclear bombs one after the
other and is getting ready, maybe for bul-
lying, maybe for pressuring, maybe for
any other purpose, and India has to face
the consequences. India has been once
attacked and a part of her land is still
under the illegal possession of China and

[ 11 MAY 1966 ]

urgent public 1046

importance

there is some allurement for further incur-
sions also. And in view of the renuncia-
tion of the manufacture of nuclear weapons
by the Indian Government, what reasonable
argument does the hon. Minister have in
not taking the help of those countries who
would be prepared to give a nuclear shield
or nuclear cover ?

SARDAR SWARAN SINGH : There
should not be this mental copflict. I we
fee] that we can be protected by others, I
think it will not be a very wise step and
will not be a very wise way of thinking.
(Interruptions.) We have always said that
along with other non-nuclear powers we
are prepared to subscribe to non-prolifera-
tion. But it is very necessary that the
main nuclear powers should reassure all the
non-nuclear powers that the non-nuclear
powers will not be subjected to threats or
blackmail from the nuclear powers. That
is a better way of protection rather than
entering into any bilateral arrangement,
which always grips the mind of the hon.
Member's party, the Swatantra Party.
They are always suggesting that we should
be drawn into defence pacts and like thas
and all these arguments that they pile up
are directed in that way. We should con-
tinue to strengthen our defences and we
should continue to strengthen ourselves
rather than look for defence pacts and
others.

(Several hon. Members rose)

MR. CHAIRMAN : T know that every-
body would like to speak on this but I am
afraid I will not be able to accommodate
everybody.

=it szt fagrdt et ¢ ;. @l
i, dfeq St Fgr e 9 fF 9 ol
AU HEA AGH QAT | WEAT S A
g ifg 7 AT @1 afwdT fFan dix
SE gl fr g enh op aRd Al
g afew gw wfasw & fad @
FT ST AL | T & A A 370 A
T § R forg a9 & = sy sl
F1 farhie 3T wWr ¢ T f5g g7
=t ¥ e & favg wgqr #1 @ar
ATATAT § VEH! @A T HAT AAW
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“T would assure the House that the
defence of our territorial integrity will

be the paramount consideration guiding
our policy in this field.”

PAPERS LAID ON THE TABLE

ANNUAL REPORT AND ACCOUNTS (1964-65)

OF THE NATIONAL PROJECTS (CONSTRUCTION

CoORPORATION L1p,, NEW DELHI AND
RELATED PAPERS

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR! L. N.
MISHRA) : Sir, on behalf of Shri Fakhrud-
din Ali Ahmed, I beg to lay on the Table,
under sub-section (1) of section 619-A of
the Companies Act, 1956, a copy each of
the following papers :—

(i) Eighth Annual Report and Ac-
counts of the National Projects
Construction Corporation Limited,
New Delhi, for the year 1964-65,
together with the Auditors’ Report
on the Accounts.
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(ii) Review by Government on the
working of the Corporation.

[Placed in Library. See No, LT-6312/
66 for (i) and (ii).]

ANNUAL ADMINISTRATIVE REPORT (1962/
63) or THE KERALA STATE ELBECTRICITY
Boarp

SHRI L. N, MISHRA : Sir, on behalf of
Dr. XK. L. Rao, I also beg to lay on the
Table, under sub-section (1A) of szction
75 of the Electricity (Supply) Act, 1948,
a copy of the Annual Administration Report
of the Kerala State Electricity Board for
the year 1962-63. [Placed in Library. See
No. LT-6105/66.]

THe KERALA MONEY LENDERS RULEs, 1964

SHRI L. N. MISHRA : Sir, I also beg
to lay on the Table, under sub-section (3)
of section 21 of the Kerala Money Lenders
Act, 1958, a copy of Notification No.
38051/A4/63/ID, dated the 31st March,
1964, publishing the Kerala Money Lenders
Rules, 1964, issued by the Government of
Kerala. [Placed in Library. See No. LT-
6313/66.]

NOTIFICATIONS PUBLISHING ORDERS IN RES-

PECT OF DELIMITATION OF PARLIAMENTARY

AND ASSEMBLY CONSTITUENCIES (1) IN THE

STATE OF ASSAM AND (11) IN THE STATE OF
RAJASTHAN

THE MINISTER OF LAW (SHRI G. S.
PATHAK) : Sir, I beg to lay on the Tsble,
a copy each of the following Notifications
of the Delimitation Commission :—

(i) Notification S.0. No. 1264, dated
the 20th April, 1966, publishing
Order No. 4 in respect of the de-
limjtation of parliamentary and
assembly constituencies in the
State of Assam. [Placed in
Library, See No. 1. T-6277/66.)

(ii) Notification S.0. No. 1268, dated

the 25th April, 1966, publishing

Order No. 14 in iespect of the de-

limitation of parliamentary and

assembly constituencies in the

State of Rajasthan, [Placed in

Library. See No. LT-6278/66.]



